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Member 

Order of the 	Bencft delivered by 

F{on'ble. Shri A.B.Gorthi, Member (.Admn.). 

Heard learned counselLfOr both the parties. 

An. the 3 sonljcants herein are those appointed on 
compassionate gfouncTs. Pfior 'to-  their appdincment 

they were in spect of family pension together with 
A 

dearness relief Cübsequent to their appointment on 
C 

compassionate grounds, the respondents stoprnaking 

(paymentof the dearness relief. Their claim in 

this application is for a direction to the respondents 

to continue to pay the dearness relief. 

Similar matters came up before the Madras and 

Ernaktilarn BenchEs of the Tribunal in. O.A.801/91 and 

OAs 1132, 1133 and 1134 of 1992 respectively. All the 

said QAs were allowed in favour of the applicantà. 

I find no reason to differ from the orders 

already issued by some of the Benches of this Tribunal. 

?ccordingly this application is also allowed. Itnetary 

relief 4spect of each of the applicants will bowever 

be limited to one year prior to the date of filing of 

this O.A. As this O.A.was filed on 23.2.1994 the 

respondents are directed to malcé payment of dearness 

relief on family pension from 1.2.1993. 

O.A. is ordered accordingly at the admission 

Stage itself. No order asito costs. 

Member (Acimn.) 
Dated: 25th February, 1994 

(Dictated in Open Court) 
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